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(b) and (e) As part of Government 
policy, however, any association of Govern-
ment employees formed on the basis of any 
Caste, Tribe, or Religious denomination or 
any group or section of such caste, tribe or 
religious denomination is not recognised by 
the Government. 

(c) and (d) Gov'~rnment have enlisted 
some outsid voluntary welfare associations 
of Scheduled Castes and Scheduled Tribes 
only for the purpose of giving wider publi-
city to the re erved vacancies. 
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Rajneesh Foundation 

7253. SHRI M. RAM GOPAL REDDY: 
WiI1 the Minister of HOME AFFAIRS be 
pleased to state :. 

(a) whether the activities ot Rajneesh 
Foundation, Pune are prejudicial to the 
public morals and have been affecting civil 
life of the Indian public; 

(b) whether erious irregularities have 
also been fou!d in regard to the working of 
this Ashram during the last five years; 

(c) whether Government of India have 
inquired into the working of this AShram; 
and 

(d) the details of the action Government 
of India have taken to stop such activities 
of this Ashram ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) Accord-
ing to information available the Govern-
ment of Maharashtra had received some 
complaints in the pa t about the foreign 
disciples of the Rajnesh Ashram, including 
indulgence in alleged obscene activities by 
them. No such complaints however, had 
been received by them afeer the departure of 
the foreign disciples of the Ashram soon 
after Acharya Rajneesh Jeft India for the 
U.S.A. in 1981. 

(b) No serious irregularities were repor .. 
ted to have been found in tbe working of 
the A hram during the last five years. 

(c) No, Sir 
(d) Specific cases had been registered by 

the State Government under various provi-
sions of Jaw in re pect of complaints 
received by them against the discip] s of 
the Ashram. The Central Government also 
maintains a general watch on the activitie 
of such organisations for taking appropriate 
action whenQver nooessary. 




